THE APPRENTICES (AMENDMENT) ACT, 2007

Shon title and. 1 (1) This Act may be called the'App’ im

commence~ S

ment. o (2) It shall come into force on *suc date'as C :ftral Govemment may, by notrhcatnon _
- in the Official Gazette, appoint. ; .

m’gemon of , 2. In the Apprentices Act 1961 ¢h eferred ‘to as the prmclpal Act) after

g;‘” section -~ section 3A, the followmg sectron shall be

. Reservation of - “3B (1) ln every desrgnated trad tra ing places shall be reserved by the

training places employer for the Other Backward Classes and where- there is more than one designated. -
_,hall be reserved aiso on the basis of

for Other

trade in an establishiment, such trammg.pl

[I 9th September 2007 ] .

- 52 of 1961

: g?:eks:v:l: , the toal number of apprentrces inall th desrgnated tr des in such establishment.
ﬁ;ﬁi‘“‘“f’ o (2) The number of trammg places to be ,_served for the Other Backward Classes
o - under sub-section (/) shall be such as may be prescnbed havmg regard to the population
_ . of the Other Backward Classes in the State concemed ” , o o
‘Amendment 3. In section 8 of the prmcnpal Act in sub-sectlon (3) for the second provrso the -

of section 8, followmg provnso shall be substituted, namely —

" "Provided- further that the Apprentlceshlp Advrser may, on a representatlon T
made to him by an employer and keeping in view.the more realistic employment potential, -
" training facilities and other relevant factors, permit him to engage such numbes of -

apprentices for a desrgnated trade as is lesser than the number arrived at by the ratio

“for that trade, not being lesser than fifty per cent. of the number so arrived at, subject - .

to the ¢condition that the employer shall engage apprentlces in other trades in excess in
number equrvalent to such shortfall ", '

Amendment 4. In section 10 of the prmcrpal Act l‘or sub- sectnon (2) the followmg sub-sectlon
of section 10. gha]) be substituted, namely—— e

") Related instruction shall be lmparted at the cost of employer and the employer .

shall, when So required, afford all facilities for imparting such instruction.”.

* *we.f.01-02-2008 : ide S.0. 152 (E)dated 28-1-2008.




